
13.05.2014

O.A.388/2007

HonT3le Shri Navneet Kumar, Member (J) 
Honlple Ms. Javati Chandra, Member (A)

Shri P. K. Awasthi, learned counsel for the applicant is 
present. Shri S. Verma, learned counsel for the respondents 
is on adjournment. Since the matter pertains to the year 
2007, as such, list this case on , 1.7.2014.

Member (A) 

Vidya

Member (J)

01.07.2014. O.A.No.388/2n07

List IS being revised. No one is present on behalf o f  tlie applicant 

Sr. S. Verma, learned counsel for the respondents is present. ’

It appears that applicant is not interest in pursuing the case. Today 

neither any request for pass-over nor there is » y  request for an

adjournment is being made. Accordingly, O.A. is dismissed in default and

for non-prosecution.

(Navneet Kumar) 
 ̂ M ember (J)
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Amit/-

11.09.2014.

Recall App.2034/2014 
In

O.A.No.388/2007

Sn P.K. Awasthi, learned counsel for the applicant prays for an 
adjournment.

List this case on 10.11.2014.
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(Ms. Jayati Chandra)

M em ber (A)

Amit/-

. C t Y ^  
(Navneet Kumar) 

Member (J )
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